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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

0. A. NO. 878/2022

lN THE MATTER OF: 

T AJVlILNADU FLY ASH BRICK AND 

BLOCKS MANUFACTURERS ASSOCIATION 

VERSUS 

GOVT. OF INDIA & ORS. 

... APPLICANT 

... RESPONDENTS 

STATEMENT OF OBJECTIONS ON BEHALF OF RESPONDENT NO. 
18/NTPC TAMILNADU ENERGY COMPANY LIMITED {NTECL). 

TO 

HON'BLE CHAIRPERSON 

AND HIS COMPAI\TJON MEMBERS OF THE 

NATIONAL GREEN TRIBUNAL 

THE OBJECTIONS ON BEHALF OF 

THE RESPONDENT NO. 18. 

MOST RESPECTFULLY SHOWETH: 

l. The present Application has been filed by the Applicant alleging, inter-alia,

that the Respondent Nos. 6 to 12 are selling the Fly Ash in violation of the

Order dated 18.01.2022 passed by this Hon 'ble Tribunal in Original

Application No. 164/2018 titled as Ashwani Kumar Dubey Vs. Union of

India and Ors.and Orderdated 25.08.2022 passed by this Hon'ble Tribunal

in Original Application No. 327 /2022 titled as Amravati Fly Ash Bricks

Manufactures Association Vs. Union of India and Ors.

--t��-
YADALA APPARAO 

Addl. General Manager (EMG&AU) 
NTPC Tamilnadu Energy Company Ltd. 

Vallur Thermal Power Station 
P.O.: Vellivoyal Chavadi. Chennai-600 103.
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3 

(1 संबe /ािधकारी सभी सरकारी @ क�म. या काय	dम. म#, उदाहरणाथ	 महाT मा गाधंी राH mीय gामीण रोजगार

गारंटी अिधिनयम, 2005 (मनरेगा), @ वn छ भारत अिभयान, शहरी और gामीण आवासन @ क�म, जहां

संिनGमत 4े� एक हजार वग	 फुट से अिधक है और अवसंरचना सबंंधी सिंनमा	ण म#, िजसके अंतग	त अिभिहत

औ[ोिगक संपदाb या पाकq या िवशेष आGथक जोन. म# भवन िनमा	ण भी ह,ै ऐश आधा�रत fट. या उT पाद.

के आiापक उपयोग को सुिनि$चत कर#गे ।

(1 )  कृिष मं�ालय कृिष �dयाकलाप. म# ऐश के मृदा अनुकूलक के 0प म# उपयोग का संवध	न करने पर िवचार कर

सकेगा ।” 

5.

5.5.

5. सभी सबं1 2ािधका�रय3 4ारा उपरो� त

सभी सबं1 2ािधका�रय3 4ारा उपरो� तसभी सबं1 2ािधका�रय3 4ारा उपरो� त

सभी सबं1 2ािधका�रय3 4ारा उपरो� त उपबंध3 का अनुपालन करने क6

 उपबंध3 का अनुपालन करने क6 उपबंध3 का अनुपालन करने क6

 उपबंध3 का अनुपालन करने क6 समयाविध 31 'दसबंर

समयाविध 31 'दसबंरसमयाविध 31 'दसबंर

समयाविध 31 'दसबंर,

,,

, 2017 है ।

2017 है ।2017 है ।

2017 है । कोयला

कोयलाकोयला

कोयला

या िल: ना

या िल: नाया िल: ना

या िल: नाइट आधा�रत तापीय िव>तु संय
ं

इट आधा�रत तापीय िव>तु संय
ंइट आधा�रत तापीय िव>तु संय
ं

इट आधा�रत तापीय िव>तु संय
ं,

,,

, उनके 4ारा उ?पा'दत @लाई ऐश के 

उनके 4ारा उ?पा'दत @लाई ऐश के उनके 4ारा उ?पा'दत @लाई ऐश के 

उनके 4ारा उ?पा'दत @लाई ऐश के 100

100100

100 

  

 2ितशत उपयोग के अित�र� त

2ितशत उपयोग के अित�र� त2ितशत उपयोग के अित�र� त

2ितशत उपयोग के अित�र� त

उपरो� त

उपरो� तउपरो� त

उपरो� त उपबंध3 का अनुपालन 31 'दसंबर

 उपबंध3 का अनुपालन 31 'दसंबर उपबंध3 का अनुपालन 31 'दसंबर

 उपबंध3 का अनुपालन 31 'दसंबर,

,,

, 

  

 2017 से पूव� कर�गे ।

2017 से पूव� कर�गे ।2017 से पूव� कर�गे ।

2017 से पूव� कर�गे । 

  

 

[फा. सं. 9-8/2005-एचएसएमडी]

िब$ वनाथ िस2 हा, संयु' त सिचव

�टG प

�टG प�टG प

�टG पण:

ण:ण:

ण:-

--

- मलू अिधसूचना भारत के राजप�, असाधारण, भाग II, खंड 3, उप-खंड (ii) म# अिधसूचना स.ं का.आ. 763(अ),

तारीख 14 िसतंबर, 1999 Dारा /कािशत क� गई थी और इसम# प$चातवतr संशोधन अिधसूचना 

का.आ. 979(अ), तारीख 27 अग@ त, 2003 और का.आ. 2804(अ), तारीख 3 नवंबर, 2009 Dारा �कए गए थे 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 25th January, 2016 

S.O. 254(E).—Whereas a draft of certain amendments to the Government of India in the Ministry of 

Environment, Forests and Climate Change number S.O. 763(E), dated the 14th September, 1999 (hereinafter 

referred to as the said notification) which the Central Government proposes to make under sub-section (1) and 

clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause 

(d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, was published in the Gazette of India,

Extraordinary, Part II, section 3, Sub-section (ii), vide S.O. 1396(E), dated the 25
th
 May, 2015 inviting objections

and suggestions from all persons likely to be affected thereby before the expiry of sixty days from the date on

which copies of the Gazette containing the said draft amendments were made available to the public.

And, whereas copies of the said Gazette were made available to the public on 25th May, 2015; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 

respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, 1986, the Central Government hereby makes the following amendments to 

the said notification, namely: — 

1. In the said notification, in paragraph 1,-

(a) in sub-paragraph 1(A), for the words “hundred kilometers”, the words “three hundred kilometers”

shall be substituted;

(b) in sub-paragraph (3), for the figures and letters “100 km”, the words “three  hundred kilometers”

shall be substituted;

(c) in sub-paragraph (5), for the words “hundred Kilometers”, the words “three  hundred Kilometers”

shall be substituted;

(d) in sub-paragraph (7), for the words “hundred Kilometers”, the words “three  hundred Kilometers”

shall be substituted.
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2. In the said notification, in paragraph 2:-  

(a) after sub-paragraph (1), the following proviso shall be inserted, namely:- 

  “provided further that the restriction to provide 20 % of dry ESP fly ash free of cost shall not apply to 

those thermal power plants which are able to utlise 100 % fly ash in the prescribed manner.” 

(b) after sub-paragraph (7), the following sub-paragraphs shall be inserted, namely:- 

“(8) Every coal or lignite based thermal power plants (including captive and or co-generating stations) 

shall, within three months from the date of notification, upload on their website the details of stock 

of each type of ash available with them and  thereafter shall update the stock position at least once a 

Month. 

(9)  Every coal or lignite based thermal power plants shall install dedicated dry ash silos having separate 

access roads so as to ease the delivery of fly ash. 

(10) The cost of transportation of ash for road construction projects or for  manufacturing of ash based 

products or use as soil conditioner in agriculture activity within a radius of hundred kilometers from 

a coal or lignite based thermal power plant shall be borne by such coal or lignite based thermal 

power plant and the cost of transportation beyond the  radius of hundred kilometers and up to three  

hundred kilometers shall be shared equally between the user and the coal or lignite based thermal 

power plant.  

(11)  The coal or lignite based thermal power plants shall promote, adopt and set up (financial and other 

associated infrastructure) the ash based product manufacturing facilities within their premises or in 

the vicinity of their premises so as to reduce the transportation of ash. 

(12)  The coal or lignite based thermal power plants in the vicinity of the cities shall  promote,  support 

and assist in setting up of ash based product manufacturing units so as to meet the requirements of 

bricks and other building construction materials and also to reduce the transportation. 

(13)   To ensure that the contractor of road construction utilizes the ash in the road, the Authority 

concerned for road construction shall link the payment of  contractor with the certification of ash 

supply from the  thermal power plants. 

(14) The coal or lignite based thermal power plants shall within a radius of three hundred kilometers bear 

the entire cost of transportation of ash to the site of road construction projects under Pradhan Mantri 

Gramin Sadak Yojna and asset creation programmes of the Government involving construction of 

buildings, road, dams and embankments”. 

3. In the said notification, in paragraph 2, sub-paragraph (2A) be read as sub-paragraph (15) and at 

the end of the said sub-paragraph, the following sub-paragraph shall be added, namely:- 

  “and the coal or lignite based thermal power plants located in coastal districts shall support, assist or 

directly engage into construction of shore line protection measures.” 

4. In the said notification, in paragraph 3, after sub-paragraph (7), the following shall be inserted, 

namely:- 

“(8) It shall be the responsibility of all State Authorities approving various construction projects to 

ensure that Memorandum of Understanding or any other arrangement for using fly ash or fly ash 

based products is made between the thermal power plants and the construction agency or 

contractors. 

(9)  The State Authorities shall amend Building Bye Laws of the  cities  having population One million 

or more so as to ensure the mandatory use of ash based bricks keeping in view the specifications 

necessary as per technical requirements for load bearing structures. 

(10)  The concerned Authority shall ensure mandatory use of ash based bricks or products in all 

Government Scheme or programmes e.g. Mahatma Gandhi National Rural Employment Guarantee 

Act, 2005 (MNREGA), SWACHH BHARAT ABIYAN, Urban and Rural Housing Scheme, where 

built up area is more than 1000 square feet and in infrastructure construction including buildings in 

designated industrial Estates or Parks or Special Economic Zone. 
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(11) The Ministry of Agriculture may consider the promotion of ash utilisation in agriculture as soil

conditioner.”

5. The time period to comply with the above provisions by all concerned authorities is 31
st
  December,

2017. The coal or lignite based thermal power plants shall comply with the above provision in

addition to 100 % utilization of fly ash generated by them before 31
st
  December, 2017.

[F. No. 9-8/2005-HSMD] 

BISHWANATH SINHA, Jt. Secy. 

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3, 

Sub-section (ii) vide notification S.O. 763(E), dated the 14th September, 1999 and was subsequently 

amended vide notification S.O. 979(E), dated the 27th August, 2003 and S.O. 2804(E), dated the 

3
rd

 November, 2009. 

Printed by the Manager, Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

S.O. 5497(E).—The following draft notification which the Central Government proposes to issue, in 

exercise of the powers conferred by sections 6, 8 and 25 of the Environment (Protection) Act, 1986 (29 of 

1986), for bringing out regulations for extended producer responsibility (EPR) for waste tyre is hereby 

published as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for 

information of the public and other stakeholders likely to be affected thereby and notice is hereby given 

that the said notification will be taken into consideration by the Central Government on or after the expiry 

of sixty days from the date on which copies of this notification as published in the Gazette of India are 

made available to the public; 

Any person interested in making any objection or suggestion on the proposals contained in the draft 

notification may do so in writing within the period so specified through post to the Secretary, Ministry of 

Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-

110003 or electronically at email address: mishra.vp@gov.in or vinodsingh.77@gov.in . 

25388
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Draft Notification 

Whereas, a committee was constituted for Circular Economy in Tyre and Rubber Recycling Industry to 

prepare a comprehensive action plan for transformational change for managing the waste tyre; 

And whereas, the committee included the representatives of Nacional Institute for Transforming India 

(NITI Aayog), Department for Promotion of Industry and Internal Trade,  (DPIIT), Ministry of Commerce 

& Industry,  Central Pollution Control Board, National Highway Authority of India Limited, CSIR-

National Environmental Engineering Research Institute, Maharashtra Pollution Control Board, United 

Nations Development Programme (UNDP) India, Indian Oil Corporation Ltd, All India Rubber & Tyre 

Recyclers Association (AIRTRA), Automotive Tyre Manufacturers Association (ATMA), Indian Rubber 

Manufacturers Research Association (IRMRA), Tina Rubber and Infrastructure Limited, Aditya Birla 

Group, GRP Ltd etc; 

And whereas, the Ministry consulted with all stakeholders on Circular Economy in Tyre and Rubber 

Recycling Industry to prepare a comprehensive action plan for transformational change for managing the 

waste tyre;    

And whereas, using the outcomes of a series of stakeholder meetings and the inputs of the expert committee 

on the subject, report on Tyre Scrap: Circular Economy was formulated by the Ministry which inter-alia 

included recommendations on EPR for managing the waste tyre. This was approved by the Competent 

Authority in the Ministry and submitted to NITI Aayog in August, 2021;  

Now therefore, in exercise of powers conferred under sub rule (3) of the rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, hereby notifies the Regulations on the Extended 

Producer Responsibility for waste tyre under the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016, as amended from time to time, as follows:  

Regulation on  

                  Extended Producer Responsibility for Waste tyres 

1. Background 

1.1  The Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, 

mandated for management of hazardous and other wastes. Waste pneumatic and other tyre is classified as 

other waste and is listed in Schedule – III, Part B at Basel No. B-3140. 

1.2 Ministry of Environment, Forest and Climate Change, Government of India proposes to have 

Extended Producer Responsibility regulations for managing the waste tyres. This regulation is prepared for 

achieving resource efficiency in tyres by meeting the sustainable development goals and making the 

economics of waste tyre a circular one by managing the waste tyre in an environmentally sound manner. 

2. Date of Coming into Effect 

         This regulation shall come into force from the Financial Year 2022-23.  

3. Definitions 

(a) ‘Business’ means any activity of production/manufacturing of new tyres, import of new/waste 

tyres and recycling of waste tyres. 

(b) ‘Conversion factor’ means units of waste tyre needed to produce one unit of each recycling 

product and would be prescribed by CPCB as per clause 7.1 (ii) 

(c) 'Environmentally sound management of waste tyre’ means taking all steps required to 

ensure that waste tyre is managed in a manner which shall protect health and environment 

against any adverse effects, which may result from such waste tyre; 

(d)  ‘Extended Producer Responsibility’ means responsibility of producer of tyre to ensure 

environmentally sound management of such waste tyre as per the provisions of this regulation.  

(e)  ‘Producer’ means any person or entity who; 
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(i) manufactures new tyre; or/and 

(ii) imports new tyre; or/and 

(iii) imports waste tyre. 

(f) ‘Recycling’ means any process or action of converting Tyre waste into following end products, in 

an environmentally sound manner and having facilities as elaborated in the SOPs / guidelines 

as given by CPCB:   

a)  Reclaimed rubber 

b) Crumb rubber  

c) Crumb rubber modified bitumen (CRMB) 

d) Recovered Carbon black 

e) Pyrolysis oil/Char 

(g) ‘Recycler’ means any entity engaged in the process of recycling. 

(h) ‘Recycling Target’ means quantity of waste tyre to be recycled as per the provisions of clause 

6 of this regulation. 

(i)  ‘SOP’ means Standard Operating Procedure, a document prepared by CPCB elaborating 

minimum requirement of equipment and processes.   

(j) ‘Guidelines’ means a document prepared by CPCB elaborating minimum requirement for 

achieving environmentally sound management of waste tyres including handling, collection, 

transportation and storage and recycling of waste tyre. 

(k) ‘Portal’ means the online mechanism developed by CPCB for implementation of this EPR 

regulation. 

(l) ‘Waste tyre’ means any tyre that is no longer mounted on a vehicle and is no longer used for its 

intended purpose. 

4. Entities to be covered under EPR Regulations 

The following entities will be covered under the EPR obligations under this regulation:   

(i) Producer. 

(ii) Recycler of waste tyre.  

5. Registration 

5.1 The following entities shall register on the centralized portal of CPCB:  

a) Producer. 

b) Recycler of waste tyre. 

5.2 No entity shall carry out any business without registration. 

5.3 The entities registered under clause 5.1 shall not deal with any unregistered producer/recycler. 

5.4 In case, any registered entity furnishes false information or willfully conceals information for getting 

registration or return /report/information required to be provided/furnished under this regulation or in 

case of any irregularity, the registration of such entity may be revoked by CPCB for a period up to 

three-years after giving an opportunity to be heard. In addition, environmental compensation charges 

may also be levied as per clause 12 of this regulation in such cases. 

5.5 In case any entity is producer as well as recycler, then the entity shall register under those categories 

separately.  
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5.6    The CPCB may charge reasonable registration fees from the applicants with the approval of the 

steering committee.  

6. Modalities of the EPR Regime 

6.1 All producers shall have EPR obligations as under: 

(a) For manufacturers/importers of new tyres: 

Sl. No Year Waste Tyre Recycling Target in Weight (KG or 

Tons) 

(i)  EPR obligation of the Year  2022-

23 (The year in which this 

regulation comes into force   

35% of the quantity of new tyres 

Manufactured/imported in Year 2020-21 

 

(ii)  EPR obligation of the Year 2023-

24  

70% of the quantity of new tyres 

Manufactured/imported in Year 2021-22 

(iii)  EPR obligation of the Year 2024-

25  

 

100% of the quantity of new tyres 

Manufactured/imported in Year 2022-23. 

(iv)  After 2024-25 (Year Y), the EPR obligation will be 100% of the quantity of new tyres 

manufactured/imported in the year (Y-2). 

(v)  Units established after 1
st
 April, 2022, the EPR obligation will start after two years (Y) and 

will be 100% of the new tyres manufactured/imported in the year (Y-2).  

 

(b)  For waste tyre importer: 

(i) The EPR obligation for waste tyre importer in year (Y) will be 100% of the tyre imported 

in year (Y-1) 

(ii) The import of waste tyre for the purpose of producing pyrolysis oil/ char is prohibited.  

6.2 The EPR target of producer would be reduced by a factor prescribed by CPCB on account of wear 

and tear of Tyre.  

6.3 The Producer shall fulfill their EPR obligation through online purchase of EPR Certificate from 

registered recyclers only and submit it online by filing quarterly return. The quarterly return shall be 

filed by the end of the month succeeding the end of the quarter. The details provided by Producers 

and registered recyclers will be cross-checked on the online portal. In case of difference, the lower 

figure would be considered towards fulfilment of EPR obligation of Producer. The certificates shall 

be subject to environmental audit by the agencies authorized by the Ministry.  

6.4 The CPCB will issue standard operating procedure strictly in accordance with these regulations.  

7. EPR Certificate Generation 

7.1  The Central Pollution Control Board shall generate EPR certificate through the portal in favour of a 

registered recycler in the format as prescribed by CPCB. The eligible quantity for generating EPR 

Certificates will be calculated as under: 

S. 

No. 

End Product of 

recycling 

Quantity of 

End Product 

(Qp) 

Conversion 

factor 

prescribed by 

CPCB (CF) 

Weightage 

allocated to the 

end product 

(WP) 

Quantity eligible for 

generation of EPR 

certificate (QEPR = QP 

x CF x WP) 

1. Rubber Reclamation   1.25  

2. Recovered Carbon   1.25  
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black 

3. Crumb rubber 

Modified Bitumen 

(CRMB) 

  1.10  

4. Crumb rubber   1.00  

5. Pyrolysis oil and char   0.75  

(i) The quantity eligible for generation of EPR certificate will be calculated by the following formula: 

   QEPR = QP x CF x WP 

(ii) Conversion factor CF for each end product will be prescribed by CPCB. 

(iii) The weightage WP will be reviewed by the Steering Committee from time to time in view of the 

technological advancements, availability of material and other factors. 

(iv) The weightage WP for imported waste tyres shall be 1 for all categories and the value of waste tyre 

certificate will be reduced by dividing it by WP of respective certificates when the EPR 

certificates purchased by waste tyre importer are adjusted against their EPR obligation.   

7.2 The validity of the EPR certificate will be 2 years from the end of the financial year in which it was 

generated. The expired certificate automatically extinguished after the period unless extinguished 

earlier as per clause 8.2. 

7.3 Each EPR certificate will have a unique number containing year of generation, code of end product, 

recycler code and a unique code. The EPR certificates will be in the denominations of 100, 200, 500 

and 1000 Metric Tonnes or as may be prescribed by CPCB with the approval of Steering Committee.  

8. Transaction of EPR Certificates  

8.1 A producer can purchase EPR certificates limited to its EPR liability of current year (Year Y) plus 

any leftover liability of preceding years plus 10% of the current year liability.   

8.2 As soon as the producer purchases EPR certificate, it will be automatically adjusted against its 

liability, Priority in adjustment will be given to earlier liability. The EPR certificate so adjusted will 

be automatically extinguished and cancelled. 

8.3 The availability, requirement and other details of the EPR certificate for every producer/ recycler will 

be made available on the portal.  

8.4 All such transactions shall be recorded and submitted by the Producers/recyclers on the online portal 

at the time of filing quarterly returns.  

9. Responsibilities of the producer 

9.1 The producer of tyre shall be responsible for fulfillment of Extended Producers Responsibility 

by purchasing EPR certificates from registered recyclers only. 

9.2 File quarterly returns in prescribed Form on the portal of Central Pollution Control Board on 

or before end of the month succeeding the quarter to which the return relates. Each registered 

entity shall have to file the quarterly return. 

10. Responsibilities of the recycler  

10.1 All the recycler shall submit on monthly basis the information regarding quantity of waste tyres 

used and end product produced, EPR Certificate sold and such other relevant information on the 

portal in the form prescribed by CPCB.  

10.2 All the recycler shall file quarterly returns in prescribed Form on the portal of Central Pollution 

Control Board on or before end of the month succeeding the quarter to which the return relates.  

11. Online Portal for registration, filing of annual returns, EPR Certificate and tracing of Materials 
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11.1 CPCB shall establish an online system for the registration as well as for filing of quarterly returns, 

generation and adjustment of EPR Certificate, submission of monthly information by recyclers.  

11.2 The web portal would act as the single point data repository with respect to regulations and guidelines 

related to implementation of EPR for waste tyre. The web portal shall have, in addition to other the 

following information: 

(i) For producer – import/ production of new tyres of different years, quantity of waste / new 

tyres, quarterly return in respect of EPR Certificate purchase, adjustment of EPR 

obligation for each year, the current year EPR obligation and brought forward obligation of 

preceding years.  

(ii) For recyclers -  facility for submitting information and quantity of recycled material and 

end product, EPR Certificate generated and sold. It must ensure that value of EPR is 

reduced by diving it by WP ion case of waste tyre importer. 

(iii) The portal shall provide information with respects to current unfulfilled EPR obligations of 

different producers, the quantity of EPR Certificate with recyclers and surplus EPR 

Certificate with producers.   

(iv) Any other facility which is required to streamline the implementation of these regulations 

with approval of Steering Committee.  

11.3 Till the online web portal is developed all activities related to implementation of EPR will be done in 

offline manner. 

11.4 The CPCB will prescribe format of all the relevant forms/returns for this EPR regulation, in 

accordance with the forgoing provisions.  

11.5 The CPCB may charge appropriate processing/registration fee from the producer and recyclers 

through online portal. 

12. Environmental Compensation 

12.1 CPCB shall lay down guidelines for imposition and collection of environment compensation on the 

Producers in case of non-fulfilment of obligations set out in this regulations and use of falls EPR 

Certificate. The said guidelines shall be in accordance with this regulation and will be approved by 

MoEF&CC before implementation.  

12.2 The Environment Compensation shall also be levied on the recyclers for issue of falls EPR 

Certificate and providing false information.  

12.3 It shall also be levied on unregistered producers, recyclers and any entity which aids or abets the 

violation of these regulation.  

12.4 Payment of environmental compensation shall not absolve the Producers of the obligation set out in 

these regulations. The unfulfilled EPR obligation for a particular year will be carried forward to the 

next year and so on and up to 3 years. In case, the shortfall of EPR obligation is addressed after 1 

year,  85% of the environmental compensation levied shall be returned to the Producers, In case, the 

shortfall of EPR obligation is addressed after 2 year,  60% of the environmental compensation levied 

shall be returned to the Producers, and in case, the shortfall of EPR obligation is addressed after 3 

year,  30% of the environmental compensation levied shall be returned to the Producers, thereafter no 

EC will be returned to the producer.  

12.5 Falls information resulting in over generation of EPR certificates by recycler above 5% of the actual 

recycled waste will result in revocation of registration and imposition of EC which shall not be 

returnable.  

12.6 The funds collected under environmental compensation shall be kept in a separate Escrow account by 

CPCB. The funds collected shall be utilized in collection and recycling/end of life disposal of 

uncollected and non-recycled/ non-end of life disposal of waste tyres on which the environmental 

compensation is levied, and on other heads as decided by the committee. Modalities for utilization of 
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the funds would be recommended by the Steering Committee and approved by the Competent 

Authority in MoEF&CC, which may also issue instructions in this regard.  

13. Prosecution  

Any person, who provides incorrect information required under these regulations for obtaining EPR 

certificates, uses or causes to be used false/forged EPR certificates in any manner, over generates 

EPR certificates above 5% of the actual waste recycled, willfully violates the directions given under 

these regulations or fails to cooperate in the verification and audit proceedings, may be prosecuted 

under section 15 of Environment Protection Act, 1986. This prosecution will be in addition to the EC 

levied under clause 12 above.  

14. Verification and Audit  

CPCB by itself or through a designated agency shall verify compliance of Producers/recyclers 

through inspection and periodic audit, as deemed appropriate. The actions against violations and for 

non-fulfillment of EPR target, obligations and responsibilities shall be as per clause 12 of this 

regulation. 

15. Steering Committee for implementation of EPR Regime for waste tyre  

15.1 There shall be a Steering Committee (SC) under the Chairmanship of Chairman, CPCB or his 

nominee to oversee the overall implementation of EPR regime for waste tyre. The Steering 

Committee will comprise of following members in addition to the chair: 

a) Representative of MoEF & CC. 

b) Representatives of Automobile Tyre Manufacturers Associations. 

c) Representatives of Recycler Associations (i.e. manufacturer of reclaimed rubber, crumb 

rubber, crumb rubber modified bitumen, recovered carbon black and tyre pyrolysis oil 

manufacturers). 

d) Representatives of SPCB/PCC as co-opted by the chairman of the Steering Committee.  

e) Head of the Concerned Division of CPCB - Member Convener. 

15.2 The steering committee shall be responsible for overall implementation, monitoring and supervision 

of these regulation. It will also decide upon the disputes arisen from time to time and on 

representations received in this regard, and shall refer to MoEF&CC any substantial issue arisen, 

pertaining to this regulation. 

15.3 The steering committee will review and revise the targets, weightage and permissibility of modes of 

recycling in view of the technological advancements and other factors with the approval of the 

Ministry.  

16. Power to remove difficulties 

The Steering Committee will have power to remove any difficulty in smooth implementation of 

these EPR regulations. 

[F. No. 09/6/2021-HSMD] 

NARESH PAL GANGWAR, Jt. Secy. 
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Financial Year Total Ash Generation Total Ash Utilisation Ash Utilisation %

(A) (B) (C )
(D) =

 (C ) /(B)* 100

2012-13 2,34,240 0 0.00

2013-14 8,48,445 67,500 7.96

2014-15 10,23,095 90,000 8.80

2015-16 13,75,459 2,22,394 16.17

2016-17 17,02,263 7,27,876 42.76

2017-18 18,74,488 18,38,928 98.10

2018-19 22,56,925 15,24,189 67.53

2019-20
17,44,306 21,10,981 121.02

2020-21
12,76,783 15,67,903 122.80

2021-22
24,46,560 19,10,629 78.09

2022-23
(Till Date)

24,42,745 19,23,904 78.76

NTECL Vallur - Year wise Ash Generation and Utilisation
Annexure R-18/2
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Sl No. LOA No. Agency Name
DFA lifted from 

18.02.2022 to till 
date.

Alloted Qty.

1 4432 v m brick industries 5745.5 9436.18
2 4434 SAKTHI FLYASH BRICKS 4680 7077.13
3 4435 DEVA BRICKS 1305.82 2359.04
4 4436 R R FAL G BRICKS INDUSTRIES 7563.76 9436.18
5 4437 Mathi Fly Ash Bricks 1089.98 2359.04
6 4438 Methra Industries India Private Limited 3335.31 9082
7 4439 SRI BABA BRICKS AND BLOCKS 861.49 2359.04
8 4440 QUALITY FLY ASH BRICKS 3271 3538.56
9 4441 SIVASTAR FLYASH BRICKS 2246.86 5467.5

10 4442 SUNDARPOZZO 7416.85 9436.18
11 4443 sri praveen enterprises 13526.1 18872.37
12 4445 RENAATUS PROCON PRIVATE LIMITED 33332.67 47180.93
13 4446 Kamlesh Greencrete Private Limited 7645.75 9436.18
14 4448 RS Bricks Industries 1353.37 1377.68
15 4450 SRI MOOKAMBIKA BRICKS AND BLOCKS 4535.22 4718.09
16 4451 ultimateandco 2856.15 9436.18
17 4452 RAMALINGAM CONSTRUCTION COMPANY PRIVATE LIMITED 50614.11 67869.76
18 4453 TMR BRICKS 284.41 686.19
19 4454 RDC Concrete India Private Limited 13172.24 47180.93
20 4455 TAMILSELVAN AND CO 2524.11 10548
21 4456 KOTAI MINERAL PRODUCTS PRIVATE LIMITED 2200.39 4718.09
22 4457 RANLITE BLOCKS AND PAVERS PVt LTD 3604.31 7994.25
23 4458 MAGMA ASH TECH 6472.87 9436.18
24 4459 SAPTHAGIRI HOLLOW AND SOLID BLOCKS INDUSTRY 1108.14 2359.04
25 4460 SKM CONCRETE 0 3623.49
26 4461 SKM FLY ASH BRICKS 2080.56 2604.38
27 4462 KEERTHANA BRICKS AND BLOCKS 6443.95 9436.18
28 4463 Jaayam flyash brick works 7041.64 9436.18
29 4464 VINAYAK CONSTRUCTION CORPORATION 212.16 566.17
30 4465 Maxlite AAC Blocks (India) Private Limited 6240.93 9436.18
31 4466 ASHOK CONCRETE 5737.17 7077.13
32 4467 CEMIX FLY ASH BRICKS 0 9436.18
33 4468 CITYEAST INFRASTRUCTURE PRIVATE LIMITED 0 9436.18
34 4469 SHREE SARAVANA FLYASH BRICKS 921.91 2359.04
35 4470 ECOCON CONSTRUCTION PRODUCTS 4021.5 7260
36 4471 ADITHYA INDUSTRY 2333.12 2359.04
37 4472 KPR FLYASH BRICKS 4525.71 6605.33
38 4474 SOUTHERN HITECH CEMENT PRIVATE LIMITED 3096.98 14154.27
39 4475 EVER GREEN BLOCKS 4524.98 9436.18
40 4476 EVERGREEN BUILDING PRODUCTS PVT LTD 9520.09 14154.27
41 4477 Neptune Readymix Concrete Private Limited 11882.42 47180.93
42 4478 AKS ENTERPRISE 3443.6 3538.56
43 4479 TSK FLY ASH BRICK INDUSTRIES 2203.1 2359.04
44 4480 POWER TECH FLYASH BRICKS 201.16 566.17
45 4481 SRI MARUTHI BRICKS AND BLOCKS 2295.95 2359.04
46 4482 Prism Johnson Limited 527.44 566.17
47 4483 ADHITYA PRECAST PRODUCTS 1757.96 2547.77

Dry Fly Ash issued to Ash Brick/Blocks & Redimix.

Annexure R-18/3 33396



48 4484 SM T FLYASH BRICKS 0 1179.52
49 4485 SLATE FASCIA BRICKS PRIVATE LIMITED 2314.86 2359.04
50 4486 J.K.M INDUSTRIES 552.9 598.25

51
4487 VELMURUGAN PAVER BLOCKS MANUFACTURING & 

MARKETING UNIT 5095.76 9436.18
52 4488 LITEBRICK AAC BLOCKS 2222.23 2359.04
53 4489 PMC PRECAST PRODUCTS 5962.05 7077.13
54 4490 S.K. BRICKS 3916.46 6605.33
55 4491 K.P.R. FLY ASH BRICKS-UNIT I 2619.88 4718.09
56 4492 RG ECO BLOCKS 1277.58 1415.42
57 4494 GUPTA HI-TECH BRICKS & BLOCKS 8764.42 9436.18
58 4495 M.M.K. BRICKS & BUILDERS 1701.87 2359.04
59 4496 GOODWIN FLY ASH BRICK 7096.37 16513.32
60 4497 Sri Balaji Ash Bricks 1052.36 2359.04
61 4498 SRS INDUSTRIES 4796.06 9436.18
62 4499 SRIRAM CONSTRUCTION 0 2359.04
63 4500 P M FLYASH BRICKS & COMPANY 358.73 566.17
64 4501 SREE FLYASH BRICKS & PAVING BLOCKS 2242.18 2359.04
65 4502 DURA FLY ASH BRICKS 200.73 1599.43
66 4503 AMMA FLYASH BRICKS AND COMPANY 448.68 566.17
67 4504 VPR ASH BRICKS AND HOLLOW BLOCKS 5488.28 9436.18
68 4505 BOOMI BRICK INDUSTRIES 8061.12 9200.28
69 4506 BISMILLAH READY MIX CONCRETE AND TRADERS 42909.59 67869.76
70 4507 SRI DEVI CONCRETE BLOCKS 5287.89 7077.13
71 4508 THE METAL POWDER COMPANY LIMITED 2778.69 2830.85
72 4509 Ahilandeswari fly ash bricks 5741.09 9436.18
73 4510 SRI KUMARAN AGENCIES 6083.75 7080
74 4511 M.M. FLY ASH BRICKS 1047.25 1179.52
75 4512 SRI SAI GROUPS 4493.25 7077.13
76 4513 SRI KUMARAN ASH BRICK 1514.86 2359.04
77 4514 LEO ENTERPRISES AND CONSTRUCTIONS 1949.17 3037.5
78 4515 SKR PACK TECH PRIVATE LIMITED 0 9436.18
79 4516 THAI INDUSTRIES 103.34 566.17
80 4517 Sri Kameshwaran Flyash Bricks 440.91 566.17
81 4518 Cellolite blocks 1130.72 2359.04
82 4519 Ram Enterprises 2304.56 2359.04
83 4520 UNICHEM INDUSTRIES 0 679.4
84 4521 JSL FLY ASH BRICK WORKS 1953.99 2359.04
85 4522 S.R.Bricks 1956.06 2359.04
86 4523 Sarguru Hollow Block 1830.83 2359.04
87 4524 SRI SAI INDUSTRIES 0 9436.18
88 4525 VIGNESHWARAA ENTERPRISES 1252.4 1297.47
89 4526 S.S.K FLYASH BRICK WORKS 1134.38 2359.04
90 4527 SHRI PRECAST INDUSTRIES 858.42 943.61
91 4528 VPR GROUP OF COMPANIES 2185.85 2359.04
92 4529 sai tech enterprises 517.22 589.76
93 4530 Mangadu Kamatchiy Amman Concrete Hollow Blocks 333.81 566.17
94 4531 K.G.FLY ASH BRICKS 0 589.76
95 4532 STAN INDIA 612.05 634.11
96 4533 STANDARD BUILDING INDUSTRIES 766.23 769.99

4,13,117.57     7,31,336.03    Total
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Sl No. LOA No. Agency Name
DFA lifted from 

18.02.2022 to till 
date.

Alloted Qty.

1 4427 Dalmia Cement Bharat Ltd, Trichy 63850.85 67869.76

2
4428 Ultra Tech Cement Limited(Unit Reddiyapalam Cement Works)

67869.36
67869.76

3 4429 Ashtech India Private Limited 51229.41 67869.76
4 4430 THE INDIA CEMENTS LIMITED 48856.88 67869.76
5 4431 Dalmia cement (Bharat) Limited, ariyalur 57479.19 67869.76
6 4433 Chettinad Cement Corporation Pvt Ltd,Chennai 57955.51 67869.76
7 4444 ZUARI CEMENT LIMITED 6137.19 33026.65
8 4447 Dalmia cement Bharat Limited, Belgaum 65318.31 67869.76
9 4449 Ultra Tech cement Limited unit: Arakonam cement works 67588.37 67869.76

10 4473 Chettinad Cement Corporation Pvt Ltd, Pedaglapadu,AP 52263.92 67515.91
11 4493 Dalmia cement Bharat Limited, Kadapa 53023.64 67869.76

5,91,572.63     7,11,370.40    

Sl No. LOA No. Agency Name Lifted Qty. Alloted Qty.
1 4425 MURUGAN ENTERPRISES 945559.681 1087500
2 4426 SRI RAGAVENDR AGENCIES 450012.932 450000

13,95,572.61       15,37,500.00      Total Sale

Dry Fly Ash issued to Cement Industries.

Total

Pond Ash Contracts  (Contract Period expired on 25.01.2023 & no pond ash utilisation in view 
of NGT order)
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Adarsh Tripathi <adarsht912003@gmail.com>

Service of Reply on behalf of Respondent No. 18 i.e. NTECL in OA No. 878 of 2022
titled as Tamilnadu Fly Ash Brick and Blocks Manufacturers Association Vs. Union
of India & Ors. pending before the Hon'ble NGT.
1 message

Adarsh Tripathi <adarsht912003@gmail.com> Fri, Feb 3, 2023 at 6:37 PM
To: advocatenandita@gmail.com, shaileshmadiyal@salvuspartners.com
Cc: Ashish Kumar <ashishkumar1772@gmail.com>, Vikram Singh Baid <vikramsbaid@gmail.com>

Dear Sir,

Please find attached herewith the Reply to be filed before the Hon'ble NGT in the captioned matter
on behalf  of  the Respondent No.18 i.e. NTECL. 

Please be in receipt of  the same. 

Regards.
--
Adarsh Tripathi
Advocate on Record, Supreme Court of  India
G-34, Basement, Lajpat Nagar-3, New Delhi-110024
9090416535 / 9425308454
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